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(iii) Notification S.O. No. 1935 dated
the 3rd August, 1974, publishing the
Export of Rubber Ice Bags (Inspection)
Amendment Rules, 1974.

(iv) Notification S.O. No. 1936, dated
the 3rd August, 1974, publishing the
Export of Rubber Beltings (Inspection)
Amendment Rules, 1974.

(v) Notification S.O. No. 1937, dated
the 3rd August, 1974, publishing the
Export of Rubber Gloves (Inspection)
Amendment Rules, 1974.

(vi) Notification S.O. No. 1938, dated
the 3rd August, 1974, publishing the
Export of Rubber Belts (Inspection)
Amendment Rules, 1974.

(vii) Notification S.O. No. 1939, dated
the 3rd August, 1974, publishing the
Export of Rubber Hot Water Bottles
(Inspection) Amendment Rules, 1974.

(viii) Notifications S.O. No. 1940,
dated the 3rd August, 1974, publishing
the Export of Coir Mattings (Inspection)
Amendment Rule?, 1974. [Placed in
Library. See No. LT-8229/74 for (i) to
(viii)].

REPORT OF THE COMMITTEE ON
THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES

SHRI N.H. KUMBHARE (Maharashtra) ;
Sir, I beg to lay on the Table a copy of the
Twenty-seventh Report of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes on the Ministry of Finance
(Department of Banking)—Reservations for
and Employment of, Scheduled Castes and
Scheduled Tribes in the Reserve Bank of
India and its Associate Institutions.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE-
BRUTAL ATTACKS ON HARIJANS IN
THE VILLAGES OF GUJARAT

SHRI ROSHAN LAL (Himachal Pradesh):
Sir, I call the attention of the Minister of
Home Affairs to the reported brutal attacks
and killing of Harijans recently in the villages
of Gujarat.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
'SHRI RAM NIWAS MIRDHA): Mr. Deputy
Chairman, Sir, Government have information of
two serious incidents which have occuned
recently in Gujarat villages. Facts in regard to
the Rannr.ilpur incident have already been
furnished to the House vide reply to the
Unstarred Question No. 318 on 25-7-1974-A
criminal case ha; been started against 123
persons and is suh judice. The other incident
took place in village Mithaguda in Surendra-
nagar district on 22-7-74 when a group of
people o." the Koli community attacked the
Harijans causing injury to eight of them. One
of them unfortunately succumbed to his injuries
while undergoing treatment in the hospital.
The District Magistrate. District Development
Officer and the Supdt. of Police visited ths
village and assured the Harijans necessary
protection. Fifteen Police personnel one
Inspector and a Sub-Inspector have been posted
in the area to maintain peace and order. A case
has been registered and Fifteen accused
persons have already been arrested.

2. Government deplore all incidents of
assault on and harassment of the Harijans
whenever and wherever they occur. We have
advised the State Governments in clear and
categorical terms to take effective preventive
action and also deterrent action against those
who are guilty of perpetrating or allowing
such incidents to occur.

3. The State Government have generally
taken prompt action but the House will
appreciate that Govt, measures can ensure that
such incidents do not occur only if the people
develop a sensitive social conscience.
Government will certainly do all that lies
within its power to prevent such incidents and
when, unfortunately, they do occur, to take
prompt and effective action to punish the
guilty and provide relief to the oppressed.
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“The Harijan cattle-owners in Gujarat
are not allowed to become members of the
producing society and even the milk sup-
plied by them is not accepted by the co-
operative society.”
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SHRI UMASHANKAR JOSHI (Nomi-
nated) : Sir, I would very much like that
what Mirdhaji has said were right, that the
incedence is less this year. If my memory is
not failing me, the reports from 1967 to
1970, three reports, were placed before this
House, simultaneouosly, and they revealed
that there was one murder of a Harijan per
day in this country. Does this still happen ?

When the last report was discussed, I
drew the attention of the Home Minister to
the fact that on the birth day of Mahatma
Gandhi, a young Harijan man and his rela-
tives were beaten to almost death in Gandhi-
nagar, by the bureaucratic community there.
So the inference is that however much we
may talk of social change and all that, the
Harijans do not get a fair deal. Thakkar
Bapa and Pareekshit Lal are no more there
in Gujarat. I wonder whether the New-
Congress has a strong wing of social workers
who work like Pareekshit Lal in Gujarat.
The bureaucracy does not bother about these
cases. Whenever there are some cases, they
are hushed up and there is an attempt to
cover the culprits, and the politicians also do
not come out any better in all this. We have
in the House of the people seats for the
Harijans in accordance with the strength or
the number in the total Indian pot ulation.
But a healthy state of affairs in India will be
when every fifth person in public life, in
offices, in places of privilege, is a Scheduled
Caste man or a Scheduled Tribe man. What
are we doing towards achieving this
purpose?

During President's rule in 1971-72 the
then Governor saw to it that out of 4 lakh
acres of fallow land, 2-2 lakh acres were
distributed amongst the landless in the
backward community including the
Scheduled Castes. During the present
President's rule can you do something of
this sort? The problem ultimately is not
merely social. It is an economic problem
also. It is a problem of exploitation. The
previleged classes want to keep these
exploited people in surveillance and
precious little is done by all of us. So can
you please see that about 2 lakh acres of
land which is there available for being
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distributed, is distributed, to begin with
amongst Harijans as well as members of
Scheduled tribes.

SHRI RAM NIWAS MIRDHA : The
honourable Member feels that on many occa-
sions Harijans do not get a fair deal from the
bureaucracy and the politicians also do not
come out any better. It is true that such
instances do come to our notice once in a while;
but the seriousness with which the Central and
State Governments take this matler and one
contributing to this grosving awareness of the
serious nature of the problem, is frequent
discussions on the matter in the House and the
very strong feelings expressed by honourable
Members. That is a very important contributing
factor. A consciousness is growing at all levels
of administration that these things cannot be
treated lighiy. And we have evolved many
administrative procedures and systems by
which we seek to collect information, cross-
check it aid at various levels see that the police
in the district administration acts promptly. But
there have been instances, I can quote any
number of instances, when policemen, senior
police officers and district officers have been
suspended and punished for being even tardy in
taking action in such matters. And that is also
bringing some effect. Even poli-t icians have
not been spared. If you remember what
happened in the village Bavda in Maharashtra,
an important politician was involved in this, his
very close relation, and State administration
took prompt action and arrested the person
concerned. While completely agreeing that
what is being done has not fully solved the
problem, I would again beseech the honourable
members of the House, tliat things are
changing, maybe* slowly, but changing in a
very definite direction and a lot of factors have
contributed to it, and not certainly the least
among them being the interest shown by
honourable Members in this problem whenever
it comes before the House. As regards his
suggestion, it is a very good suggestion, that as
in the past the fallow land should be distributed
to Harijans. Our general policy is to do that. I
would specially bring this matter to the notice
of the Governor so tliat he may look into it and
take expeditious action.
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SHRI K. N. DHULAP (Maharashtra):
Sir, before putting my question to the
hounour-able Minister, I would like to state
that I do not agree with him that the number
of atrocities being committed by the caste
Hindus on Harijans is decreasing;. That is not
a fact because there is a lot of burking of
cases as far as the offences against the
Harijans are concerned. Sir, he has just now
referred to the case of Bavda in Poona district
of Maharashtra where a very responsible Con
worker was arrested by the police. But in that
case too. thee was a lot of pressure from the
public. Then and then only he 'as arrested
after a long time. So, there is burking and
there is covering up of cases by the persons
who are higher-ups in the administration. Sir,
hon. Shri Rabi Roy referred to the
memorandum submitted by some members
of the Harijan community to the Governor of
Gujarat. There is President's Rule in Guiarat
for the last six months and again the period is
going to be extended. Sir, the Governor of
Gujarat had given an assurance to the people,
particularly the backward community people.
He said that welfare of the backward classes
has received special attention of the State
Government and a number of measures have
been taken to eradicate untouchability in all
forms, that the District administration has
tightened up, and that the District Magistrates
and the Superintendents of Police have been
made personally responsible for initiating
action for the implementation of the
Untouchability Law. This was the assurance
given by the Administration. The President's
rule is there in Gujarat. In spite of all that,
these atrocities are being committed.
Therefore, Sir, 1 suggest some ways and
means to deal with this situation.

Sir, my first suggestion would be that ihe
registration of the c -operative societies,
which are not accepting Harijans as members
of milk producing societies, etc. should be
cancelled. Harijan students are made to sit at
a certain distance from the caste Hindu
students. Those teachers in those schools
should be taken to task and they should be
punished. Again, Sir, the barbers arc not
allowing Harijans to enter their shops for
hair-cuts. These shops have been registered
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under the Shops & Establishments Act. The
registration of sucii shops should be cancelled
by the authorities concerned. (Time bell rings).
Lastly, Sir, I would bring to the notice of the
hon. Minister a matter about which he should
take immediate action. Whoever is responsible
for the burking of cases registered by Harijans
against caste-Hindus, those officers should be
immediately suspended and immediate and
stern action .ki be taken against those officers.

SHRI RAM NIWAS MIRDHA: Sir," 1 fully
agree with the hon. Member when he says that
the policemen who do not register cases or do
burking should be punished and seriously dealt
with. That is exactly what our present
instructions are. As regards his contention that
it was the pressure of public opinion which led
to the arrest of the concerned person in village
Bavda, that is exactly what I want to say that
unless the pressure of public opinion is built
up, many things are not done. Not only public
opinion but there should be active participation
of the public in seeing that the backward class
people get their due share of rights in the
society of which thoy are a part.

Sir, the Governor of Gujarat is taking special
interest in this case of Ranmalpur. He visited
the place soon after the incident took place,
and he ordered the imposition of puniiive fine
on that area. And he is very much conscious of
that and he is doing all that need to be done in
a case of this nature. Well, Sir, the hon,
Member has suggested that the co-operative
societies which do not enrol Scheduled Caste
members, their registrations should be
cancelled, the teachers who make Harijan
students sit on one side of the class and
discriminate against them they should be
punished and barbers who refuse service to
Harijans should be punished. These are exactly
the demands that have been made in the
memorandum that was submitted recently to
the Governor. Sir, I think, we will examine
what possible action can be taken. These
suggestions are very good suggestions and we
would examine them.
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MR. DEPUTY CHAIRMAN : Mr. Maha-
deo Prasad you will not be called because one
Member from your Party, Mr. Rabi Ray, has
already spoken. There are so many names.
Yes, Mr. Kumbhare.

SHRI N. H. KUMBHARE (Maharashtra):
Sir, the problem of Scheduled Castes is that
of social disability and poverty. The grievance
of our people is that the Government hf.s not
taken this problem seriously. I can say from
my experience that the Government have
appointed a Committee, known as Ellaya
Perumal Committee, and that Com-mittec
after about two and a half years investigation
submitted a comprehensive report regarding
educational and social problems of this class.
In my anxiety to know as to what actually the
Government had done with that report, I put a
question in this House. Sir. you will be really
surprised to know that I got a one line reply
that all the recommendations made by this
Committee pertain to the State sphere and,
therefore, the State Government is advised to
take steps in the light of the recommendations
made by this Committee. Regarding the
problem of untouchability they said that the
Government was taking steps to make that
law more comprehensive. Tliat is the reply.
Therefore, with such an attitude, we people
carry the impression that Government is not
really serious about our problems.

Now, I refer to the problem of poverty. In
regard to this problem, you will agree with
me that in the villages 80 per cent of the
people are landless labourers. They have no
land of their own. They are required to work
in fields. Now, there has beon an agitation
that these poorly paid workers must be given
a fair deal and all that th;y asked for was that
this Government should notify a minimum
wage, some sort of a national minimum wage,
so that these poor workers get a fair deal in
return. This, of course, is a very basic
approach. I would like to know from our hon.
Minister whether such a step has been taken.
If not, what is the problem ? Do you really
want to give them a fair deal, what is fair to
them? Then

hat is the problem? There are villages
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where they are not paid even Rs. 2 a day. This
is the problem.

Now, Sir, I come to the problem of social
disability. Now, I can say from my experience
that there is not a single village, there is not a
single area where social disability does not
operate. If there is a well in a locality of caste
Hindus, Scheduled Castes or untouchables are
not permitted to go there. Now, the Scheduled
Caste people realis* that they are in minority.
They cannot muster courage with the result that
public places where they have got a right to
have access to, they cannot go because they
cannot muster courage to go there. AthoUgh he
has got a right to fetch water from there, he
does not go there. Now, in such cases why
should not the Government take initiative to
locate all areas of untouchability. Government
should take initiative, go there, get the people
and ask them to go to these public places and
create conditions whereby they can really assert
their rights. Has this been done? No, this has
not been done. What has really been done Hie
only  half-hearted  measures  wherever
Government could give help to them.

Now, as I understand the provisions of the
Constitution, the Directive Principles of the
State Policy, the welfare of the Scheduled
Castes and weaker sections is entirely the
responsibility of the Union Government. Now,
we have got Mirdhaji here, who is, according to
me, a man of dedication and service. With
regard to compensation you will have to build
up a fund and whenever such atrocities are
committed when lives are lost and people suffer
due to house-burning, etc. they should be given
adequate compensation out of that fund.
Leaving the matter with the State Governments
will not help because there is no scheme there
with them to pay adequate compensation.
Can't you do this? (Time-bell rings).

Then, after the atrocities are committed there
are many other problems—the problem of
investigation, etc. As soon as the atrocities are
committed, there will be several sources which
will bring pressure on the investigation
officers and the investigation
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is not properly done. | can also say that
pressure is being brought even in the
conduct of trial and the trial is not fairly
done. Why should not the Government step
in and see that it is properly done? Even in
the court, in the matter of conducting the
trial, let there be some good persons who
will be able ‘o conduct it properly. These are
some of the problems.

SHRI RAM NIWAS MIRDHA : Sir. the
hon. Member has highlighted some of the
problems and one certainly cannot disagree
with his formulations particularly when he
said that it is the question of socia' disability
and poverly which are at the root of it all.

As regards the Elayaperumal committee
recommendations, the Committee made a
number of recommendations regarding educa-
tional, soeial and economic development of
the Scheduled Castes and as the House very
well knows, whether it is in the sphere of
education, agricultural development,
irrigation or others, naturally the States have
a big role to play. So, when we say that we
have sent the recommendations to the State
Governments it does not mean that we are not
pursuing the matter. But basically it is for
them to take detailed administrative action so
far as these recommendations are concerned.
One of the important recommendations of the
Committee was that the law regarding
untouchability offences should be amended.
For that purpose a Bill was prepared and it
was referred to a Joint Select Committee and
the Joint Select Committee did an excellent
job and has brought a completely new concept
of the, whole problem and, Sir I have no
hesitation in saying—and I will take this
opportunity to inform the house-that in the
Joint Select Committee the hon. Member has
played a very active role, a very leading role
and many of his ideas we have been trying to
incorporate, and I am sure when the Bill
comes before the House for discussion, many
of the new provisions that we seek to
introduce will be appreciated. Not only the
provisions but we have changed the name of
the Bill itself and given a completely new
orientation to tackling this problem.
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As regards compensation and having a
Central fund, the problem is really too vast
and complicated and far-flung for the C;ntra!
Government or a Cential fund to take note of.
One thing 1 have said before and I would like
to mention here again is that unless we involve
the State administrations in all these matters it
will not be possible to implement the policies
which we have initiated. So, we cannot start
with the presumption that the State
Governments are not serious about it or that
they are half-hearted, they are not competent
and they are indifferent; tliat is not the case.
The Centre has been playing its role in a very
subtle but very elfective way, and as I said
earlier, the results have come not to our
satisfaction but things have improved consi-
derably.

As regards a minimum national wage and
removal of poverty, poverty is a vast problem
in our country—there are historical reasons—
and Harijans as well as non-Harijans also arc
involved in that problem, and this is hardly the
time when we can discuss about a national
minimum wage. But when occasion arises
this would certainly be discussed.

As regards the Government itself taking
initiative to search out areas of social discri-
mination, as suggested by the hon. Member.
we are already doing so. It is not that our
action is just punitive that the administration
could step in when the crime has been commit-
ted and deal with it as a purely law and order
matter or take punitive action against the
persons concerned. Even our instruction to the
administrators at the district level is that the
should suo mom go out of their way, seek
areas of social discrimination as he has very
well put it, and see that they take an active and
forward stance in jnatters like this. I will just
quote one sentence incidentally which appears
in the directions issued by the Chief Secretary
to Gujarat to all Collectors and district police
officials:

"It will also be their responsibility to
launch prosecutions suo molu in case of
hotels, restaurants, etc. or other public
places where untouchability is still observed
and take executive or legal action as is
warranted in each case"
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But again administrative action has to be
supported and supplemented by massive
public action and unless we did that Govern-
ment action alone would not be as effective
or as widespread as we wish it to be but the
Government have taken various steps,
improvement of investigations, treating these
cases as special cases, stipulations that
persons below a certain level would not
investigate these cases etc. All these have
been provided

or in our instructions and since they are
fbeing followed we do hope that things are
improving and will improve still further.

SHRI NIREN GHOSH (West Bengal): Sir,
I have a letter direct from the area which says
that tensions are building up in every village
there. The incidents took place on 22nd July
this year. The district authorities were
informed; the sarpanch was informed; the
police authorities were informed but they
sent only three police constables. They did
nothing more. They knew that for four or five
months tension was building up, because the
wells have gone dry and Harijans rather the
untouchables--I do not like the word
Harijans'—had no other alternative but to
take water from the public well. It was the
sarpanch who first took the initiative in
assaulting the untouchables who went there
to fetch vvater with pails on their heads and
then 500 Caste Hindus descended upon them
and th:y did not spare even the women. They
took out the two leaders of the Harians—
there are only a hundred or so Harijans or
untouchables —and they killed them with
spears. Eight of them were seriously injured.
This is what happened. After 27 years of
Congress rule the Government cannot come
up with excuses and say it is a social concern
and all that 1 accuse the Congress
Government that is their policy, their attitude
that is responsible for this state of affairs. I
am told some ye"ars ago even Shri Jagjivan
Ram got angry when another Caste Hindu
Minister got into his portfolio and all his
belongings were removed including even the
picture. If that is the attitude of Ministers at
the Central Congress Government level you
can well imagine what can happen down
below. Jt all depends upon how the country is
ruled
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and who rules it. On their attitude the entire
thing depends. Every day in Banda, Neera,
Andhra Pradesh, Kerala, West Bengal, where
not, these things are coming up. 1 P.M. They
have taken certain measures after that, but they
could not prevent it. That is my first charge.
Tension was building up. Then, wherever
throughout India untouchability is practised in
any form the Government should forcibly
remove that. Instead of your BSF and CR.P.
hunting down political parties and all that, they
should hunt down the criminals who have
committed crime against society, against six
crores of the down-trodden people of India. So,
whenever they are killed in such cases the
killers should be sent to the firing squad,
instead of going through all those legal
formalities and all that. I know that in this
society they will not get justice. The only
course for them is to rebel unitedly, all sections
of the peasantry, barring the landlords and the
very big kulak section. Eighty per cent of the
peasantry, including the untouchables, all
sections, should combine together and bring
about a revolution. That is the only alternative.
Otherwise, this wilj not be rooted out. Even tn
this village of Ranmalpur, 15 bighas of fallow
land were allotted to a Harijan. It was
destroyed before the Jowar could bud. That
person has to pay revenue, but he cannot grow
any crop there. (Time bell rings). In this very
village it is continuing for years together. So,
land must be distributed. 1 know you will not
do it, but still we have got to say it. The
Republican Party's and the Peasants and
Workers Party's separate movement will not
do. AU these down-trodden people, including
the middle peasantry, a section of the upper
middle peasantry, all must join together, along
with the political parties, and bring about a
revolution, bloody or bloodless, whatever it
might be. Otherwise, there will not be any
change. Still, even under the circumstances, I
point my accusing finger at the ruling Congress
party who are encouraging these things. Under
their aegis these things are taking place. They
can forcibly prevent it. They should include
also the Muslims and Christians. If a Muslim
touches water, that cannot be drunk. Is it
secular India?
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MR. DEPUTY CHAIRMAN: You have
to wind up.

SHRI NIREN GHOSH: What sort of India
is this ? The Christians arc there. These things
should be done away with at one stroke.
Force should be applied there. Force you area
applying against those who want to remove
these injustices. That is the root of the trouble
and that is what has happened here. What did
the Chief Secretary and the Superintendent of
Police do in this case.

MR. DEPUTY CHAIRMAN: Mr. Minis-
ter, you will reply now.

Sl SFTwEr W (397 939
u® giTwd Ama 99T 7 aqreT, 12
WA F AW Wi A2 AT T E |

SHRI RAM NIWAS MIRDHA: The hon.
Member has said that no effort was made to
prevent this happening and if preventive action
had been taken this incident would not have
happened because tension was building up in
that village. The first incident in Ranmalpur
village took place on May 28, 1974 and a com-
plaint was recieved. The case was registered.
Proceedings under section 107 Cr. P.C. were
initiated, not only initiated but the Executive
Magistrate ordered that interim bond be taken
from seven persons. Two or three armed con-
stables were also posted. So, it cannot be said
that no preventive action was taken,
preventive action in a legal sense was also
taken. Preventive action on the administrative
level was also taken. But still, in spite of this,
the serious happening took place on June 22,
1974, the details of which are well known to
the House.

As regards the hon. Member's contention tliat
that we should forcibly remove untouchability
and see that the distribution of surplus lands
takes place, these are being done. The Un-
touchability Offences Act, as 1 said, has been
completely redrafted and a lot of new provi-
sions with a lot of teeth in those provisions
have been added, and when the House dis-
cusses those new provisions, it would know
what we need to do and if anything more needs
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to be done, in the Held of legislation, we
would certainly do so.

As regards the administrative action of
distributing the surplus lands, I do nol have
the figures with me because the Call
Attention Motion was specially for certain
happenings that took place in Gujarat
recently. Otherwise, I would have brought
those figures about lakhs and lakhs of acres of
surplus lands that have been distributed in the
last few years. And the hon. Member was also
aware of this; on various occasions, we had
informed him. So, the distribution of surplus
land is one of the important planks of the
Government's policy.

SHRI NIREN GHOSH: I am not aware.
Some had been distributed in my State when
aware our Government was there. But I am
not about other States.

SHRI RAM NIWAS MIRDHA: There
have been a series of land legislations regard-
ing ceiling on holdings. Then the ceilings
we're also lowered simply because it was the
desire of the Government that more and more
surplus lands should be available for
distribution. Then about the fallow lands,
Government's policy is definitely that th; prio-
rity in the distribution of the fallow land
should go to the Harijans and other landless
people in those areas.

=t & T
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SHRI NIREN GHOSH: A bloody tiger a
political revolution, would come.

SHRI RAM NIWAS MIRDHA: These
things are being looked into and we will go
on with the distribution of surplus lands.

MR. DEPUTY CHAIRMAN: Mr. Indra
Deep Singh.
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SHRI G. LAKSHMANAN (Tamil Nadu):
Sir, the hon. Minister just now said...

MR. DEPUTY CHAIRMAN: I have called
Mr. fndra Deep Singh.

SHRI G. LAKSHMANAN : I want one
clarification from the Minister. About social
legislations, he said...

MR. DEPUTY CHAIRMAN: Calling
Attention Motion is for asking clarifications
and there is some order in which Members ask
clarifications...

SHRI G. LAKSHMANAN: From tin-
speech he made...

MR. DEPUTY CHAIRMAN: Whatever it
be, you take your turn and you cannot get
priority over another Member.

SHRI G. LAKSHMANAN: I have only one
question to ask.

MR. DEPUTY CHAIRMAN: Yo will get
your chance. The DMK can g~': its chance.

At g feg (faar): I
gamfa i, § T w7 WAl
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SHRI NIREN GHOSH: Why not common
well? Why separate well?
ot gdw fag: Aoz,
AT A gY arewdr usEwE g
arfzn afs zimmt o1 af@ET &
4 9% 4% o 9 F
59 TEA 2, #AT¢ WT 4ME 99
q oz wa & afww afreet ¥ oa=y
T o9 wmAa § wifE 3w 7
CIECIE G
SHRI NIREN GHOSH:
common wells and common schools.
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SHRI BHUPESH GUPTA (West Bengal).
Please ask the Prime Minister to call a con-
ference of Chief Ministers, Home Ministers
and Party leaders. They should discuss this
matter. This kind of thing will not do. She
should be here.
st Tw fAawm fmut: g
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SHRI BHUPESH GUPTA: You are a soft
man. There is no anger, there is no feeling
there is no lighting spirit cither in your
speech. I know that the Prime Minister wants
you here because you are a soft man. You arc
her permanent salesman. Why should she not
come here over a matter of this kind to hear
what the country has to say and tell us
something? Her word has more impact.

MR. DEPUTY CHAIRMAN: Let him
complete his answer.

SHR1 BHUPESH GUPTA: No, Sir Mr.
Mirdha is just saying it in a manner which
will demoralise everybody.

MR. DEPUTY CHAIRMAN: Mr. Bhu-
pesh Gupta, let him complete it.

SHRI BHUPESH GUPTA: On a point of
order.

MR. DEPUTY CHAIRMAN: He has a
different temperament. Have you seen Mr.
Mirdha ever in a lighting mood'.'
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SHRI BHUPESH GUPTA: That is my
trouble.

MR. DEPUTY CHAIRMAN: He has his
own way.

SHRI BHUPESH GUPTA: Mr. Mirdha is
a soft man, a very good man. I airi not
questioning it. But over this matter the whole
country is agitated. I do not see why the
Prime Minister of the country should not
come and say what she has to say. Her word
has an impact on the State Governments.

SHRI RABI RAI: She does not attach any
importance to the problem of Harijans.

SHRI BHUPESH GUPTA: No, no. I am
nol questioning anybody's bona fiides. But
the Harijan question has become a very
serious issue and demands attention at the
highest level. The Prime Minister should
make a statement and hold a conference...

MR. DEPUTY CHAIRMAN: You cannot
take away the rights of other Members. Let
him give his answer.

SHRI BHUPESH GUPTA: 1 have not
taken away anybody's rights. I have made a
constructive suggestion that ths Prime Minis-
ter should call a conference of Chief Minister
and Home Ministers of the States and the
Central Government, and political leaders to
evolve a plolicy...

SHRI NIREN GHOSH: The Prime Minis-
ter has lost her magic wand long ago.

MR. DEPUTY CHAIRMAN: No cross-
talk, please.

SHRI RAM NIWAS MIRDHA: On many
occasions, the Prime Minister herself has
come to this House and intervened in the
discussions and debates...

(Interrwptions)

MR. DEPUTY CHAIRMAN: Please, the
two Members can go out and have a talk, not
in the House.

SHRI RAM NIWAS MIRDHA: She is
really greatly concerned with what is happen-
ing. She has taken initiative on a number of
occasions. She has written to the Chief
Ministers.  She has taken it up on various
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occasions. She is really very concerned that
all these things are happening and she is doing
all that is possible from the Government of
India to see that the State Governments are
galvanised, they are activised to take more in-
terest and take effective action in this regard.
As regards the conference suggested by the
hon. Member, well, on a number of occasions
when the zonal conferences take place, the
Home Minister has been impressing upon the
Chief Ministers what needs to be done.
Whether a conference of political parties is
necessary and whether it would help improve
he situation, I am not in a position to say. But
whatever forum has been available, whether
it is Zonal conference or Chief Ministers'
conference...

SHRI BHUPESH GUPTA: An all-out
attack shouJd be made.

SHRI RAM NIWAS MIRDHA:...or any
such occasion, the Prime Minister and the
Home Minister have taken advantage of that
and tried to convey the seriousness of the
whole matter to the State Governments.

As regards the other suggestions of the hon.
Member, I have already said what is being
done for land reforms, distribution of surplus
land and things of that nature and I do not
think, I have anything more to add.

MR. DEPUTY CHAIRMAN: Mr. G.
Lakshmanan:

SHRI P. L. KUREEL URF TALIB (Uttar
Pradesh): On a point of order. You have been
calling opposition Members but not the
members of the ruling party belonging to a
Scheduled Caste. I have a right to speak on
the motion.

MR. DEPUTY CHAIRMAN: No point of
order. Please take your seat. You have been
coming and disturbing the  Chair.
(Interruption) Whatever Mr. Kureel says will
go off the record.

(Shri P. L. Kureel Urf Talib continued io
speak)

MR. DEPUTY CHAIRMAN: Please take
your seat. This is net the way to behave.
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You have been coming t¢c me and disturbing
me for quite some time. Please lake your
scat.

(Shri P. L. Kureel Urf Talib continued to
speak)

MR. DEPUTY CHAIRMAN: Please take
your seat or go out of the House. Otherwise [
may have to name you. There is an order to
be followed in the House. Your name is not
in the list; you will not be called. Your name
is nowhere in tbe list. I have to call others
whose names are there in the list. Please take
your seat. There is some order in the House.

(Shri P. L. Kureel Urf Talib continued to
speak)
SHRI G. LAKSHMANAN:  Sir, the caste
system in the country has been brought,
according to our itihasas and puranas...
(Interruptions)

MR. DEPUTY CHAIRMAN. Mr. Kureel,
It ake serious objection what you are
murmuring. There is no favouritism in this
House. If you do not behave yourself, I will
have to name you.

SHRI P. L. KUREEL URF TALIB: I have
been listening to you with patience. i have
never defied the Chair.

MR. DEPUTY CHAIRMAN: What you
are saying now is against the wishes of the
Chair.

SFIRI P. L. KUREEL URF TALIB: I am
the oldest Member here. And this is how you
arc treating me. You are not bound by the
list. You must exercise your inherent right.

MR. DEPUTY CHAIRMAN: I know you
have been here one term. And that is why I
expect you to behave yourself.

SHRI P. L. KUREEL URF TALIB: 1 have
always shown the greatest respect to the
Chair.

MR. DEPUTY CHAIRMAN: That is why
I expect you to behave. Now, you continue,
Mr. Lakshmanan.
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SHRI G. LAKSHMANAN: According to
our itihasas and vuranas the caste system
was created by God: the brahmins, the kshat-
riyas, the vaisyas and the sudras. Harijans
are considered to be sudras. The actual
meaning of that word 'sudra’ is he is the son
of a dancing girl, a Harijan woman,
according to our itihasas and puranas...

SOME HON. MEMBERS: No, no.

SHRI G. LAKSHMANAN: 'Sudra' is a
Sanskrit word. Let me ask my friends what
the meaning is of the word 'Sudra’ in othet
‘anguagcs?

MR. DEPUTY CHAIRMAN: We are not
discussing the meaning of'Sudra’here. You
ask for clarifications with regard to the sub-
ject matter in the discussion.

SHRI G. LAKSHMANAN: The caste-
system must be completely wiped out. No
question of Harijan or vaisya and all that.
They say caste system was brought in by God.
What we say is we will question that God also
because God will not discriminate between
people and people. Therefore, this caste
system should be completely eradicated. The
policy we have got with regard tc religion
und God is one religion and one God.

SHRI N.P. CHAUDHARI (Madhya Pra-
desh): Is that universal or countrywise?

SHRI G. LAKSHMANAN: You can have
it anyway you like. In Tamil Nadu wc have
brought some legislation there, for ihe
information of this House, whereby we are
giving a gold medal to a Scheduled Caste
woman if she marries a man of the upper
caste, forward class. Likewise, if a forward
class man marries a Scheduled Caste lady,
we gi,e him a gold medal. On one of the
occasions the honourable Shri Jagjivan Ram
himself presided and he distributed medals tc
200 people. Not only that. We are also
providing for the iving of such couple
because when such a marriage takes place, it
will not be at the will of the parents.
Therefore, we give them a grant of Rs. 500
to run their family. And we are also giving
such couple preferential treatment in the
matter of appointments,
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These are the things wc are doing in Tamil
Nadu. Another thing is we have made priests
from Harijans. But unfortunately that provision
has been struck down by the Supreme Court
of India. I would like to ask the Minister what
action has been taken. We have said in our
legislation that Harijan can be appointed as
priests. But that has been struck down by the
Supreme Court. I would request the honoura-
ble Minister to take it up and see that a consti-
tutional amendment is brought. Then, we
have also decided to construct one lakh houses
to Harijans in the whole of T.rniil Nadu and
whichever land or site they are occupying that
has been given to them. About five lakh
pattas have been given to Harijans in Tamil
Nadu. These sites may have been owned by
big miiasidars and landlords. These have been
purchased by the Go-ernment of Tamil Nadu
and given to Harijans. AU hamlets and vil-
lages where Harijans are living have been com-
pletely electrified. A scheme has been worked
cut and Within the next two or three years all
hamlets and villages where Harijans live will
be provided with protected waters supply. I
would like to inform....

MR. DEPUTY CHAIRMAN: You will
haw to ask clarifications with regard to what
has happened in Gujarat. Now you are talking
about what is happening in Tamil Nadu.

SHRI G. LAKSHMANAN:. This is how
you can eradicate caste system. We have
done jt in Tamil Nadu. One clarification I
want is this. We have passe 1 a legislation in
Tamil Nadu to the effect that priests can be
appointed from among Harijans. But that has
been struck down by the Supreme Court.
What action has the Central Government
taken in this regard? Would you bring
forward a Constitutional amendment ?

SHRI RAM NIWAS MIRDHA: The hon.
Member has given instances, of legal and ad-
ministrative steps that the Tamil Nadu Govern-
ment has taken for helping the Harijans. He
has asked if a Constitutional amendment
would be brought forward Io save the Bill
which the Tamil Nadu Government has
passed. If the Tamil Nadu Government makes
a suggestion to that effect, we will consider il.
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SHRI G. LAKSHMANAN: Tl has
already been referred.

SHRI YOGENDRA MAKWANA (Guja-
rat): The hon. Minister has given only two
incidents here whereas the Calling Attention
is about several incidents which took place
recently in the State of Gujarat. Only day
before yesterday there was an attack on a
marriage procession taken by Harijans. Their
only fault was that they had put on new
clothes. All these incidents took place in
Surendranagar district. 1 have toured this
district and from my personal knowledge I
can say something. Most of the points
which 1 wanted to touch have been touched
by different Members. On some of the points
which are left out, I will seek clarifications
from the hon. Minister.

The most important point is about the
inactiveness of the Police. They are inactive.
1 would like to point out to the Hon.
Minister that the incident took place on 22nd
May 1974. The murder was committed on
the 22nd June 1974. During all these 22
days, the PSI never visited the place. The
PSI is primarily responsible for the
maintenance of law and order in the village.
He did not visit the village till the murder
was committed. Only three constables were
posted. Two went for meals when the inci-
dent took place. One was there. His gun was
snatched away by the lady and the murder
was committed. These police officers who
are primarily responsible were not punished
ner even asked to explain. On the 5th of
June I personally wrote a letter to the hon.
Governor and to the IGP, Gujarat. I have
lengthy correspondence with them. Thi. is
the concerned file from which anybody can
verify. I have met the Governor several
times and pointed out so many incidents
where ladies were snatched away by jatkas
in Hakyana and 24 villages of the same
district. They go to the villages any time and
snatch away any lady and enjoy with her.
This is the kind of lawlessness prevailing in
the State of Gujarat. It will not he out of
place if I give the names of ten villages
which are under police protection. It is not a
solitary incident. There are ten villages which
are 10—14 RSS/ND/74
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at present under police protection. I can give
the names just now if the hon. Minister is
interested, or if he wants I can give it later
on. Some ten villages are under police
protection. Nobody is safe in these villages.
Sir, even the day before yesterday, I (old this
House about one thing: On the 14th August,
there was an attack on the Harijans. On the
Gokulashtami day, the day of birth of Lord
Krishna, the people, because it was an
auspicious day, were enjoying and they were
dancing and some of them had put on good
clothes. These people who were dancing
were attacked only because they were wearing
good clothes. Sir, this is only a recent
incident. But the Minister has mentioned
about only two incidents. One is the incident
in Ranmalpur which has become a very big
issue today in Gujarat. Now, Sir, some
Members had mentioned about the Dalit
Panthers. Sir, these Dalit Panthers are right.
What do they say? What do they argue?
They are arguing on the same lines as
Shylock the Jew did in the play of Shakes-
peare, "Ths Merchant of Venice . He
argued,

"If you prick us, shall we not bleed? If
you tickle us, shall we not laugh? If you
poison us, shall we not die? and If you
wrong us, shall we not revenge?"

Sir, this very same feeling is there amongst
the Harijans of Guiarat today, and the same
feeling is ventilated by the Dalit Panthers.
They are not at all wrong. Their argument is:
"An eye for an eye and a tooth for a tooth."
Young men like me feel, when they are
provoked, in this manner also feel that this is
the only way to get out of the difficulty. Sir,
even to The Government I said that if no
policeman takes up this matter, we will have
to go personally and meet force with force.
This is the only alternative left for the
Harijans of Gujarat. And, Sir, of all things,
what is this for? It is only for the drinking
water! There is no other issue. Sir, after
these incidents which I mentioned, about two
thousand people gathered—I am surprised
that this point has not been mentioned by
any of the Members in this House—and
about twenty thousand Harijans gathered to
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[Shri Yogendra Makwana] voice their
grievances and to point out the incidents to
the people of Gujarat. But, Sir, the next
day, the party of Mr. Chimanbhai Patel,
the Kliedut Samaj, gathered about two
thousand Patiis and they collected about
two lakhs of rupees to defend this case.
This is the mentality prevailing at present
evert in the State of Gujarat and talks of
such attacks are going on even now. (Time
Bell rings). Sir, I will not take more time.
Biil 1 would like to say something about
the compensation issue.

Sir. the honourable Minister said that
more help is being given. By whom? It is
only by the social institutions. But what has
the Government done? In a recent case, Sir,
the Government has given about five
thousand rupees to the victims and to tlie
Harijans only one thousand rupees it has
given. This is a very important point which
was raised by Mr. Rabi Ray and I would
like to request the honourable Minister once
again to look into these things. Now, in the
light of all these things, I would like to put
some specific questions to the honourable
Minister because this matter pertains to the
question of drinking water supply. First of
all, 1 would like to put this question to the
honourable Minister; Does he know about
the failure of the Government, the Cential
Government and the State Governments, to
make the drinking water wells in the
villages the common properly of the whole
village from which all the village
communities including the Harijans should
be allowed to take water? Does he know
that this failure of the Government has led
to this harassment of the Harijans? Does he,
therefore, propose to instruct and direct the
State Governments and the centrally
administered territories to provide drinking
water wells where such wells do not exist at
present? This is my first question.

Sir, my second question is this: Does the
Minister propose to get such tirne-bound
programmes implemented? Does he recall
that the AICC, in its meeting in 1969, had
directed thai drinking water should be made
available in all ihe villages of India within
three years?  Sir, I have addressed so
many

[RAJYA SABHA]

to a matter of 148
urgent public importance

meetings in these affected areas and most of
the young people in these affected areas have
made one suggestion. The suggestion is that
the Harijans should be grouped together and
put in one place. I would like to put this
question to the Minister: Does the
Government have any scheme such as the
grouping of the small number of scattered
Harijans in the neighbouring villages in the
interior areas and putting them in one town?
What are the steps the Government proposes
to take for the economic and social
upliftment of the Harijans and the total
removal of this curse of untouchability? Sir,
these are the few questions which I have put
to the Minister. Lastly, Sir, I want to put one
question about the religious leaders,
especially about the Shankaracharya of Puri
whose utterrarices have provoked so many
people. I asked this question from the hon.
Minister during the last session as to what
action is proposed to be taken in this regard.
Here is a cutting from a local newspaper..

AN HON. MEMBER: Which Shankara-
charya ?

SHRI YOGENDRA MAKWANA: Of
Puri. He is a fanatic and a mad man. He is
provoking people all over the country. He
said that he would continue his propaganda
for the caste system. Does the Government
want to take any action against this religious
head also?

These are my few questions. I wanted to
speak more on this. I have got so many
cuttings. But since I do not want to dis-
respect the Chair, Sir, with these words I
request the Minister to clarify.

SHRI RAM NIWAS MIRDHA: The hon.
Member has given a lot of facts regarding
recent incidents in Gujarat, and because he is
personally aware of them, he knows them
and he has been greatly involved in solving
them.

I have a list of other recent  incidents
also.

But as I said in my statement  that these are

the more serious ones which have come to

my notice. 1 also gavethe total number
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of incidents that took'place during the last
six months, and if the hon. Member has
any other list of villages which he thinks
should be given special attention to, he can
give the list and information to me, and we
will take quick action in consultation with
the State Government.

The hon. Member has asked a number of
questions which arc very basic to the pro-
blem as it exists. The question of drinking
water in the villages, particularly for the
Harijans, has been engaging the attention
of the Government. Successive Five Year
Plans have taken note of this. Increased
allocations for drinking water have been
made and the Government is committed
that drinking water to the villages must be
provided as soon as possible—pure drinking
water. And in whatever assistance Govern-
ment gives for setting up of village wells
or pipe schemes and things like that there
is no discrimination, and it is incumbent on
the Panchayat or local bodies to see that
everybody has the right to use these
sources of water which have been created
with the assistance of the Government.

As regards his suggestion that Harijans,
which are scattered, should be localised
and put in certain areas in villages and
towns, Well, Sir, 1 do not think he has really
seriously considered the implications of the
suggestion he has made. It is true that in
some places they are scattered as they are
in Ranmalpur village, where the majority
of the persons are Patels. Out of a
population of 1466, the Harijan population
was 109. It is true that ihey cannot protect
themselves in scattered colonies. But I
leave it to tlie House and to the hon.
Members to consider whether the solution
to this is getting these people into some sort
of such places for Scheduled Castes and
Scheduled Tribes. 1 think we should very
seriously consider before this suggestion
could be acted upon, and I would request
the hon. Member also to examine the facts
and give deep thought to this.

As regards the time bound programmes
for social amelioration and economic
deve-
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lopment, well. Sir, all our plans actually are
meant to help backward classes and poor
sections of our community. I do not think the
hon. Member expects me to go into details as
to how these programmes have been framed
or implemented, because this is a wider
question and involves the general poverty
and development in our country.

As regards the removal of untouchability
and other things of this nature, as 1 said
earlier, the Joint Select Committee has made
a number of amendments to the present
legislation, and when it comes to the House 1
think we will be able to consider this and if
there are any suggestions that th; hon.
Member has in that respect, we would very
seriously consider them.

One of the suggestions is also to take care
of the Shankaracharya. In the Joint Select
Committee it was debated for a number of
days. We are also considering whether prea-
ching as such should also be made a
punishable offence. There arose a legal
problem and we went into it in a great detail
and we made an attempt to arrive at a
formulation which would be much more
stringent than the previous one. And in that
respect also we ate still open to see if any
belter formulation could come. I do not want
to disclose and discuss all merits here. ..

SHRI N. H. KJMBHARE: Even justi-
fication of it.

SHRI RAM NIWAS

Yes,
as the honourable Member said, even if you
justify it in a theoretical and historical and
academic way. not only preach it openly, but
try to give il a garb of religion, even that
justification somehow is being brought within
the ambit of law. I do not want to go into the
details. This is not tlie stage for that. I would
only assure the honourable Member that the
Government is very keen and all possible
legislative actions or administrative actions are
taken so that this really pernicious evil is
eradicated from our society.

MIRDHA:



